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OR D ER (CRAL)

Hoh‘ble Mr. Justice V. S. Nalimath, Chairman e

e are not satisfied that any acfion under the
Contempt of Courts Act is called for having regard te the
language of the interim order which ststes that if the
period has nef-been extended to three years, the respondents
shall restore the applicént to his original pre-punishment
grade of Rs.i400—2300 as Assiétant Station Master. Thé

stand of the respondents is that the appellate order

provides for autcmatic extension of the periocd to full

three years in the event of the petitioner'committing

indiscipline during the period of two years. Records were

~ placed before us for our perusal. Order dated 21.3.1990

is. to thg,ef%éct that Shri Tiwari ‘(p_étitioner) committed
the’same?ﬁisciplinary acts'by\remaininq unauthorisedly‘
absent for 45 days. in 1988 aﬁd 49 days in 1989 during
the two years! prébationary period. It further states
that he has hot learnt any lessbn ffom the punishment

and has not improved his comduct. It is stated that

-the punishment be, therefore, restored to three vears

as originally imposed. In view of this order, we are

~
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satisfied thatythe conduct of the respondents cannot
bé regarded as one in violation of the interim order
made by the Tiibunal. Heﬁcé, we drop these proceedings
without prejudice to the rights of the parties agitating
thrir rights in regard to the correctness or otherwise
of the action taken, in the original spplication, which
is pending. |
g Rule discharged.
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